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{v) DEMAND FOR CONSTRUCTION OF
RAILWAY BRIDGES AT BHEEMANAGAR
AND AT THENNORE IN TIRUCHIRA-
PALLI DISTRICT OF TAMIL NADU.

SHRI N. SELVARAIJU (Tiruchira-
palli): Sir, Tiruchirapalli is the fourth
biggest town in Tamil Nadu with a
population of about 10 lakhs. The
giant public sector undertaking, B.H.
E.L., is located in Tiruverambur, a
subrub  of  Tiruchirapalli. This
public sector undertaking supplies thc
finished products to all over the coun-
try and is also getting supplies of raw
materials from different parts of the
country.

The broad-gauge line from Madras
to Tiruchirapalli passed through the
heart of the city, dividing markets,
bazars, wholesale trade and retail
trade, freight carriers, etc., and resi-
dential colonies, government offices,
courts, etc. The movement from one
part to the other is throught two man-
ned gates at Bheemanagar and at
Thennore. Because the raw materials
required by B.H.E.L. from the Ports
of Madras and Visakhapatanam are
to go through this BG line, the con-
gestion of traffic on this line is really
heavy. These two gates are closed
for more than 15 times in a day
resulting in all the traffic coming to a
standstill on all these occasions. On
occasions these two manned Railway
gates have also caused fatal accidents.

The people of Tiruchirapalli are
demanding for the past so many years
two railway overbridges on these two
sites. The Government of India
should order the construction of two
railway bridges at Bheemanagar and
at Thennore so that the daily problems
of the people are reduced to the mini-
mum if not eliminated altogether.

(vi) DETERIORATION IN THE WORKING
OF TELEPHONES IN THE COUNTRY.
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GOVERNORS (EMOLUMENTS,
ALLOWANCES AND  PRIVI-
LEGES) BILL—CONTD.

MR. DEPUTY-SPEAKER: We
shall now take up further considera-
tion of the following motion moved
by Shri Nihar Ranjan Laskar on
the 27th July, 1982, namely:—

“That the Bill to determine the
emoluments, allowances and pri-
vileges of Governors, be taken into
consideration.”

The time allotted to this Bill is one
hour. We have already taken one
hour and 21 minutes. | think that
many Hon. Members have taken part
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in the debate: Now, Shri G.M.
Banatwalla is the last speaker. He
will take three to five minutes. . ..
(Interruptions)

SHRI SURAJ BHAN (Ambala):
What about the allotment of time
party-wise ?

MR. DEPUTY-SPEAKER: We
have already spent more than one
hour and 21 minutes. If the Bills to
be passed in this House go on getting
delayed like this, we will not be able
to complete the business for this
Session. Therefore, T call Mr. Banat-
walla to speak on this Bill who will be
the last speaker.

(Interruptions)

MR. DEPUTY-SPEAKER: Yes-
terday, Mr. Satyasadhan Chakraborty
took 20 minutes. Of course, he is a
very great leader of C.P.I. (M).

SHRI N.K. SHEJWALKAR
(Gwalior): Why did vou allow him
more time ?

MR. DEPUTY-SPEAKER: We
have been warning him. Now, what
do you want me to do ? Should we
not finish the business within the
limited time ?

SHRI N.K. SHEJWALKAR: You
must allot time party-wise.

SHRI CHITTA BASU (Barasat):
Sir, you can extend the time allotted
for this Bill by 45 minutes more.

SHRI VIRDHI CHANDER JAIN
(Barmer): You can extend the time by
half-an-hour,

MR. DEPUTY-SPEAKER: Many
points have alrcady been made
by Mr. Chakraborty. All right now
we will come to one understanding.
Now, Mr, Banatwalla will take 3 to §
minutes and conclude his speech and
then those who have given their names
to participate in the debate will be
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given a maximum time of five minutes
each. Please don’t go beyond that
time. Is that all right ?

SOME HON. MEMBERS: Yes.

SHRI N.K. SHEJWALKAR: Sir,
we have got different parties repre-
sentation in this House. You cannot
say that nobody will speak any more.
Sir, you must control the Members
who have taken more time. They
cannot take away the time of other
parties.

13-00 hrs.

MR. DEPUTY-SPEAKER: When’
Shri Satyasadhan Chakravorty speaks
for 20 minutes, he is taking the time of
other parties.

SOME HON. MEMBERS: No,
- PO (Interruptions).

SHRI SATYASADHAN CHA-
KRAVORTY (Calcutta South):
Kindly extend the time for this Bill.
On previous occasions, the time has
been extended for many Bills......
(Interruptions)

MR. DEPUTY-SPEAKER: You
are leaders of differcnt parties. 1t
is not that from the chair only we can
control the proceedings of the House.
You must immediately sit down at
least when 1 ring the bell. You must
obey the chair and sit down, but you
do not do it. Should 1 get down and
ask vou to sit down ? Therefore, 1
request all the Hon. Members to speak
within the time available.

Now, Shri Banatwalla will take two
or three minutes. Within five minutes
I will ing the bell and would
expect the Hon. Members to finish. . .,
(Interruptions). | have agreed to your
point of view. Shri Banatwalla.

SHRI G. M. BANATWALLA
(Ponnani): Mr. Deputy-Speaker, Sir,
hitherto, there was no law whatsoever
enacted by the Parliament to regulate
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emoluments, allowances and privileges
of a Governor. The present Bill
seeks to have legislation as envisaged
by Clause (3) of Article 158 of the
Constitution. It is, therefore, good
on the part of the Government to have
come forward with a measure on this
important aspect. Further, there is an
attempt to have a ceiling on the ex-
penditure. Therefore, on  these
counts, the present Bill is a welcome
measure. It is a welcome measure
in so far as it seeks to enact legislation
as envisaged by Clause 3 of Article 158
of the Constitution. It is also a wel-
come measure in so far as there is an
attempt to have a ceiling on expendi-
ture.

My only and principal objection lies
in the fact that according to the
various provisions of the Bill, the
exact quantum of various allowances
and the rate of allowances will not
be prescribed by rules ; they will be
fixed by an order by the President.
These orders also will not be placed on
the Table of the House, and, there-
fore, after having passed this Bill, the
HouSe will have no authority what-
soever further to review the situation.

According to Clause 4 of the Bill,
the President, by order, may deter-
mine the rate at which leave allow-
ances can be paid to the Governors ;
according to Clause 8, the President
may, by order, determine the number
of motor vehicles that can be used by
the Governor ; according to Clause 10,
the President may, by order, determine
such allowances as may be required
for renewing the furnishings and for
the maintenance of the official resi-
dence. Again, by provision of Clause
11, the President may, by order, de-
termine entertainment allowance, hos-
pitality grant, houschold establish-
ment expenses, office expenses, con-
tract allowance, tour expenses and
any other permissible allowances.
The quantum and rate of all these
allowances will be fixed by the President
by his order. As I said, there is no
provision for all these orders to be laid
on the Table of the House and the
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"House will not have any opportunity

to modify or negative them.

As far as Clause 12 is concerned,
of course, the President is entitled to
sanction the excess expenditure. This
order will be placed on the Table of
the House. The Government 1is
gracious enough for such a provision,
but again this House will not have
any authority to consider those orders
and opine. on them. Therefore, the
principal objection that I have is that
these quantum of allowances and rate
etc. ought to have been prescribed by
rules under the Legislation. These
rules can be placed on the Table of the
House and if any Hon. Member has
anything to say, then he will be entitled,
according to the procedure, to come
before the House with his suggestions.

I, therefore, conclude by saying that
though the Bill is a welcome step in the
direction of enacting a legislation as
envisaged by the Constitution, yet the
manner in which all the allowances
and rates etc., will be fixed are such as
to cripple this House ; they are such
as to render this House, This Parlia-
ment, ineffective in future with respect
thereto. 1do not grudge the quantum
of allowances etc. that will be necessary
in keeping with the dignity of the
Governors. | am a person who be-
licves that whatever is necessary in
order to maintain the dignity of the
Governors should be provided. But
I object only to the procedure which
is such as would render this House
ineffective in the matter. I shall be
moving my amendments to the Bill.

I support the Motion of the Hon.
Minister for consideration of the
Bill, but while on consideration stage,
I hope my amendments will be adopted
and 1 will support the measure with
amendments.

MR. DEPUTY-SPEAKER: But
you have spoken on your amend-
ments also. Now, Shri  Virdhi
Chander Jain. will speak. You will
speak only for five minutes.



367 Governors

Y afg = W (aTAA%) : IUTEAE
qgRg, Taqd uArgAew, fufa@ser
uve udArgas faer, 1981 &Y @ W
wega fearagr §, # IEST @Ea H@r
g

Sir, the allowances and privileges of
the Governors were first regulated
under the Government of India
(Governors’ Allowances and Pri-
vileges) Order, 1950.

1950 &1 &Y oras a1 ag 32 «@id
g% SO @ A 32 91 &F  gua
T gy & #18 Afseras uwga T8
fear, ot 891 F1aw g, ag § SAA0
aigar g | ol famsa fagr war srafs
Fiedrsgma § ag gifqa ar, mifzea
158 (3) ¥ =fafes orfrs a1 &
g9 qvarg § @ foeqad aga qEd g,
a1 gu faarg &1 @77 F17Q 91 7 HA
qg 9ga & €T gr SrAr g9 A
w0a 30 grar agw ar ag A feafa
dar g1 gwar of f& S Agw § wraw
"% qifqarde 9T 9T S FeEr=gEa
a T gy Wy | fzu § wrad wis
qiferaidz 97 ag sy fAem &1 wifa
1 ST GFAT 41 | A HAFT @TAAT 7
qg &9 SFI &1 w@raarg froga A a
UATAE & qL W ¥W grIw H feewdw
T %9 & (% gsrdq gfas § ar &9
A0 ¥ ar 7 @ §d wfus §
qr ®H B, TA AT A gH &5 )
fermga 9l v a%xa § | Arfess 112
T & Fiedsqad & wgare A g«
graey @ Wt ;fgwi fog 73 € 9g
ueedfa &t fzo ag & owdt AT W
aAfqe@T g @1 § 39% 9aT wEqfn
w1 wigwEr fzaraard fa a@ geds
& a § a7 £I7, g uATEAA & qI}
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% ag win, affedw ww fo gew
greed, TafRedY wife oY 3 cra gl
g 98% aR # ag) wew aw1 W@ HIT
IR 2 FI& &9 FIN | g gIG &7
s farga @ gat wfasd 9
sfaaes amar & | gafeg gw =gw €
fr gardt g w3 FAcgmT ¥
UHFEHE qIT A TE grarg T o
UHEHE O F |

MR. DEPUTY-SPEAKER: Since
the President is the appointing autho-
rity of the Governors, he fixes them.

SHRI1 VIRDHI CHANDER JAIN:
No doubt President is the appointing
authority, but we must also have a

say in this matter, ¥¥faq & =gar §
fm zg gvargy o qfada fegr smar
arfza |

TSATIA 4T VLTT & 9T &1 UH
afimr 8, €AF1 gW @IFIT FW F
wiFa g4 gg 1 wwar Snfge & oz
Qg ¥ gH N mraret faer ag gd
ez faar qgrear widr 1 agrda fasr |
gATL TMSZ(qaT AZEAT AiHY A T qTQA
93 1T faar ar fF samaex § weeaf
ggT ASAAIAT FT WGAT WA SYAA
faarar =rfge we 98 sfeaam gar
Tifge 1 aragg e qifegrde &1 Y
wgrenr Aty & fagral &1 T FEAT
qIfgm | HIW WILE W UF AT A
¢ wafarg agi 9¢ Jwegwm wFETEraAT
a8t giar arfgu, uH-uF arg a9 ae
gifgu faasr wse ¥ s=ufa & fao
g faar sar arfge | wsagrEt sgar
Tregafa & gfaaml 93 A3 wwar
@+ f#a1 siro—ag gk 3w & fag
994 AZI ¢ F4if® w1 3@ W@ H 50
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wradt sufer addr At Y@ & Y
AT STaq T8 I @ § | g@fag
a0 w3AY § o wgrear aidr & sagl
T O 39 g afamra §F gwEa
g Ffge M 3@ g#T & Jeeyw
QFFIEAT X WFA AW AT
anfga |

T ekl & g9 § za@ fatgs &v
AT FGT F |

S g W (WFETAT) ¢ I9Teqe
agrea, ag fa@ wayd g @A
o @t S fag ¥ a@fko
1A, wiw ¥ wezqfy aeqraAa S
A fag N gg qrEad 2 <gry 1 ST
it & sifeq sirAY ot &Y € qrae & @
W E 1 & = fadas #1 guda g
FI FAT ¢ | safae @ f& 76 o
w1 ATH I ¥ orar §, 1@ F9 A
& g1 mifess 158 & gy eia
ﬁ'T@rTEHT i’-,’ :

“Such emoluments, allowances and
privileges as may be determined by
Parliament by law.”

Tt ao A & oo a7 3
aar § wfe go wifessr § ag &
gy faer & f& qrfearise god qrag
ez w7 M fardt wte safm &1 o
A grsvF I8 8 (@ orfsardse oy
qrad 't e w7 @, 7z = g,
fayrs & fasrs g

tq fad & ow sw1g a8 Fgr AT @
fe raq &) fefmet %1 dmda s &
fae g5 gfaud agrd sd 1 A=F g,
gfaerg agré 917 Al&da glamd agm
¥ fefady agm —ag am ¥Q a9%
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¥ agf gt @ 1 few gw & wTAAT W
w1 § I9Y @ Iy T AT fefidy
agit | gg asfeeafa § fF wad< Y
niee fF 30 ¥ fag-gfeeres gf ) wfa
qif & AT F@ F faw 1967 #
qget A oF 997 fggera & s
1€, agdt A< aeedH  fagm a9 w1
afee fFar war, agr fawar mam st
IgF qT T H qF €T AT AW
&fqT qrEf & AT aF agT F FTQA
T sarer g1 T ) fagw & oW, o
ger. wreeafa & @ feam aq fF
gaq SUTRT g | AfsT 98, @A #}Y
qIGd T TAT GEAFTST FH Tod HTH
fagr war 1 IaF ard gaw ¥ aqgHT
FqI T TAET ¥ UHT AR T
geaRte femar war f& fager & SFT
AgY fear mar & 3g gFwa a=1 &% |
aTee sawE 19 7€ 1 gu 1 gfkarar
R Fw § W Fg gur, ag
WY qF A0 § | HIA § A€ qref
gr. 9t. ud, & 497 o7 "9}
TIAee qIEf 1 gFAa AV E Al 4g
FTd A A1 AT Fifgy 4, 7 gfammn
q & wf ) ghamn & ag wa fw
g g afez 99 §, gafag g
gFAd Aty &7 wyer fear mom W
TIHT AT 1 TF FT uF 3gfm W)
amar 2T fF ga gl aud & o
F AT IAY 9T A W AYET ¥
faar | z& wraz 9T f5 7 eiee 99
g, Q1 A€ T FY arq FIW F WGt
Tt 7% | gg arq facga mwa g1 &
ag Afa FIAT AEAr § (& 417 ITWY
gfaurd agrgy, Ffes w@ddg ®Y
ET T[T §, ITH FECE WE,
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[t gz wia]

IaH W gier sifeerd wifge) #&
gmwar § o gad sarar a0 48 @
f Taw W 5 arg Ja TAAHE
PEgE R wy & fw e A
TEAT @ ¥R A AT F g gH F1E
gerd 2, I &1 e fwam v
arfgy | g @« & 25T & g qEU
Z:g1T Igwr gy fawar =ifgr W
qiF @1 % 9§ SEr gTAT  AGY
qifze | gfegaiz &1 Si@ST  TGAL
F faars 1€ 78F & AfedT m3qT A
Yo fwar sar g, 98 ¥ wUs-
Smaaew g1r wifgr )l Fuds W
YW AT TZAT g | W17 wA QI
ATAA FFEIT AT AMGT &, al (grgeard
% 91T-0i9 WA § afz Afqe—
Mg, deed, grIgd wIT ge2q qur a9
¥ oF geeT &1 aqTAf5T 1 g8 qAFIT
7T maiv geive Fx difwg,  qis
S| F | 99 g% g a9 WTaT §
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7 8 gu fod & wf fw dsifed
b1 afg gaer FifsfeaT g e,
dl g8 avg &1 fagger &=a g A1
oix T #Y fefiady @ #@iaw o
FAH g gAY |

yafae & fadeq &A1 9gar g
f g 7Y ot §94 a6} 9X =@M g,
aife ag fasw faam & oie &
fasis & wix wifessr 158(3) &
faats 2 | qraT A W9 }EWT G
FT g% § | gufaq 5@ faw &t W
Ffre TARFEITT Y SR FA®
913 ¥4 faq &1 @17, ad g7 IGH!
TN FIA, AT g9 F9F1 faOy #Q

g

SHRI C. T. DHANDAPANI
(Pollachi): Mr. Deputy Speaker,
Sir, at the outset I would like to make

a brief observation on this Bill. All
the previous speakers have stated that
the office of the Governor is decora-
tive, luxurious and superflous. Of
all the institutions given to us by the
British regime, the only one which
survives after Swaraj is that of the

aeaT | gafag # faags &zar =mgar Governor. The Governor was ap-
pointed by His Majesty to control the

gfAc@aart gaz @ § 0 aga _ ;
States which were under the direct

F @ ol AT A FF W ryle of  the  British  Raj.

weafgai §, &+ @ew gr srAA | Those Governors had been given
. % lot of powers. They were not re-
arfed &, & oF a@g AR FAT quired to consult the Ministry. If the
wigart g f& #aT @A § Fw o#T

Ministry gave any advice to the

Governor, he was not bound by that

fifefedaa @ stwoarn, @ s @ advice. He had got the discretionary

Jreqt | F FrIF) AT SEATE B powers. Of course, afterwards, we

\ . . . _f’:ﬂ ¥ have reduced some of the powers of the

FS ALAGAE & 9328 9 AUAT AT Governors. But at the same time, we

Ffeaa ¥ Frr i 1968 # have increased their emoluments.
gfaarm & faoe &Y daifd @7

gU M aAT X fI¥d &t fv  Asifedt

74} & M wT gfamm §  q9fe

f@ oF & 1A & ox sfqr ordf ggaa
FI I & W gEY ST fRoe
EFHT FT @A Al IEEr UuF g
feem g1 s GG F @19 F@T

Some time ago, there was a communi-
cation sent to all the Governors by the
Prime Minister stating that there was
a lot of criticism by the public that the
amount spent on the institution of the
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Governor was too much and their at-
tention was drawn to the public criti-
cism against luxurious expenditure in
Raj Bhavans. But now the Govern-
ment has come forward with a Bill to
give them more emoluments. I failed
to understand the necessity for in-
creasing their emoluments. Clause

11 says:

“For the purpose of enabling a
Governor to discharge conveniently
and with dignity of his office....”

In what way is the Governor going
to uphold the dignity of the institution
of the Governor just by getting some
concessions in the customs and excise
duties 7 Duties are also not levied
on food, drink and tobacco for con-
sumption by the members of the
Governor’s household or by his guests,
whether official or otherwise. 1 do
not know how he is going to uphold
the dignity of the institution of

Governor.

DR. KRUPASINDHU BHOI
(Sambalpur): Drink means what ?

SHRI C. T. DHANDAPANI: Itis
upto the Member to take the meaning
according to the taste.

Clause 12 provides for additional
allowances. In Article 158 (3-A) it

has been stated:

“Where the same person is ap-
pointed as Governor of two or more
States, the emoluments and allow-
ances payable to the Governor shall
be allocated among the States in
such proportion as the President
may by order determine.”

An officer in government service
incharge of two sections does not get
two salaries, whereas a Governor,
who looks after more than one State,
gets additional emoluments. When the
DMK Party was in pewer in Tamil
Nadu, we had placed a white paper in
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the Assembly. About Governor it
has been said in that paper:

“He is a functionary appointed by,
and responsible to, the Central
Government and as such, he could
not be expected to understand the
local conditions and the political
situation. The expenditure incur-
red on the office of the Governor
does not seem to square with the
socialistic pattern of society. The
expenditure is a wasteful one, which
could well be dispensed with.”

SHRI XAVIER ARAKAL (Erna-
kulam): What is the solution ?
Do you want to abolish the office of
Governor ?

-SHRI C. T. DHANDAPANI: I
will come to that.

Under Clause 13 every rule made
by the President shall be laid before
each House of Parliament. Clause
13 (3) further says:

“however. . . .any such modification
or annulment shall be without pre-
Judice to the validity of anything
previously done under that rule.”

Which rule ? The rule which the
President, by notification in the official
Gazette, may make for the purpose of
giving effect to the provisions of the
Act. So, no purpose is served by
laying such rules on the Table of the
H{_)u_se. I would request the Hon.
Minister to look into the matter,

Some Hon. Membcrs have asked
whether I want the abolition of the
office of the Governor. This is not
only the contention of my party.
During the Swaraj period, before the
constitution came into force, before
1947, our leaders, our forefathers have
expressed their views on this question.
Once there was a discussion in the
Constituent Assembly and a paper
was formulated " for the Cabinet.
‘They said that the Governor should
be elected. The Legal Adviser of the
Constituent Assembly, Sir B.N. Rao
wanted the opinion of the members,
Out of*25 members, 7 members gave
the opinion. Sir B. N. Rao himself
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gave an independent note, saying that
the Governor should be an elected
person, he should ndt be nominated.

Again, on the 30th May, 1947, the
Provincial Constitution Committee
discussed this matter. At that time,
many eminent personalities including
Pandit Nehru said that if the election
system for the Governor is allowed,
there is every possibility of creating a
separatist tendency in the minds of the
people in the different regions. So,
it was then decided that such a kind
of system should not be allowed.
At that time, the political atmosphere
was surcharged because of the demand
for Pakistan. Since then the situation
has entirely changed. Here I may say
that it is not only our demand, it is
the demand of the great leaders, like
Sardar Vallabhbhai Patel. The only
person who opposed this was Shri
H.V. Kamath. Several Congress
leaders supported the suggestion for an
elected Governor. Another sugges-
tion made was that there should be a
panel of, say 4, out of which he should
be selected.

There are two contradictory state-
ments or arguments. One argument is
that the Governor is an agent of the
Centre. Another argument is that he
is not an agent of the Centre, he will
have his own say. The Governors’
Committee have submitted a report,
which says:

“In the framework of the Consti-
tution, there 1S no power vested in
any authority to issue directions to
the Governor or lay down any code
of rules for guidance.” (page 9).

So, I would request the Government
to consider what our forefathers have
said and decide whether this institu-
tion of Governors should be elected
or nominated.

One argument given in favour of
pomination is that there should be a
direct representative of the Central
Government to watch and supervise
the performance of the State Goevern-
ment. - According to the West
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German procedure, where the office
of the Chief Minister falls vacant by
death, a successor should be elected
within a fixed period of time and, if
this is not done, the Assembly will
automatically stand dissolved. Dur-
ing the interregnum, it is suggested that
the Chief Justice of the State may take
charge of the administration, till such
time as the new Chief Minister as-
sumes office. Under the West Ger-
man system the executive can be dis-
missed by a vote of no-confidence,
called as the ‘constructive vote of
no confidence’. Under this provision,
the executive cannot be dismissed by
by a no-confidence motion, unless it is
accompanied by a selection of the
successor. I donot want to talk much
about it. Therefore, in this connec-
tion I would appeal to the Hon.
Minister about all these things, of
course, in a general way. As far as
these emoluments are concerned, at
this juncture, 1 do not know whether
the Government is more sympathetic
towards the Governors than the
Members of Parliament. I would
like to have a clarification from the
Hon. Minister on this. If it is con-

vincing, certainly 1 will support the
Bill.

st HEAR Awat  (vEAr)
Iqeger &, & g9 favas w7 fady
#AT g M 59 faq faQu szarg &
GHTR W FY AFTN FY FITHAT g
TE 8 | 3@ IESISQWA &1 dgd 9g
garfas & A0 gy ar, AfFy M
T TG, wAY T [T A g &, AT
H @A waifaw W A7 Iw@ Q|
g ¥edrsgua fegmadl &1 garst
g | fFad #00s &9 7a4d & FAx
ITH! MA-TFT & FIC @7 fHT Ty
€ | 79 2 & afenr 7@ a@dr' g

'ﬂr ST g & T s g7 wfar
W RIA @AM R Far Ag

g1 3g nfem.s1 a2 ar afen A e
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qq gl A gaR | A adEr fae
STy, aer faz oAy Wi @@ S
ge w1 9T ¥ g WX &, 2w F fawrw
& ®af ¥ goAar ANEA FT R |
it gIgT 7 3w 1 af AT 97 wIT |
"IT 94T TG APIQ, IT&T -
TIFT 9T FAST WY 9 F A7,
gad afTar agY agar

9 957 § qa-wa4 9 wwsiifad,
g &Rl G AgAasal &
gard 93 & wgar &) @q gu S
a7 wifr ¥ gfg #Y smo &t waE
WAt & qyaT ag &g fF g7 avay )
it gfasr arcg ata & ) ®Y A
e war g, fadear g &F a,
g & T AN F I TG IS
qIgT | ST FA oY agi agr &, &
My AT S fF it s g
gaY § ? ST W HALY 9T q@q
FI TA-MFT 9L, I8 @I F FI
F! qrafer qr @ T g § WIR W
g ¥ 99ar & Td &t gIaT W@ & ar
HIIFT Tq JY& qT 97 Frfge 49r |
@ Fal ggi § A& | gy qFIC F
g7 sAFfEl &1 W gara g, oA
T & g1 FX o IFHT gare A9
qgi WT IoTEY | AVE AT F  &H-
qifed 9 usg gur & sl
F) #T GAT g | IAHT AT AT
agt I5T Al AZ THI | QIT §F AR
F1 2fgd, 7 5 = &1 glawmg agr
ifere )

qaae § @few & gaifas s
AT FY QIR O gL 9T e femn
ST § 1 qfEsie @R 9 w3
wwat § 1 AT WO TN T
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T & HArET ¥ gpr v, frane
war, fafeegr o1, AFTT WAT, ARA
F GI garA & fau wHfEC &7
Wt w17 g d wials waw gfawnd,
7 qrge fwat vEt gfaamg 33 s @
g1aEx & 7 wrgw aFAAN i fwger
gfaerad @ o WY €)1 §W d@ W
gfgma zadi & @ faadr =g
37 @1 #1 faadr =rfge & &g
T3 FCF §, I IQAA G@IA § | S
IYTET 3T W@ & 994 (AT AT 347
FLW@E ! W IAET g W §,
TaAT AN AHIT§  SAH F4T 3T %I
WefT T FAF WM giaaTg T @ { |
ey faq & awwar § & gasr &1
wifam af | 8 faadr o= gie
qr &/, ITAT A= 2 |

zadr AT 2 fe gasr wiawi war
g ? 1 &g« qgr wfawx § fF g
% & gl §  faQsT g &1 @3-
FITH T4 T—T Fg—aT gHT 316
S99 F¢ f& darT &7 GIHIT H
ar &frg, TFAT FZ—3® §, N
FIAT | HITA FHGT F1 WAGE §IA
far waqx®r 9g a4 @1 &, WAI-
F dr %I Aogd ® & fag 78 | @-
fae samifeas fasm & fau ag 3=
LRy

# ux faqer @ ara a@raT Srgar
g1 fEge & wadc wro fezag §
FAAA-AAG ¥ et W ogur—
gigarfa® g gar | g7 & Fegfres
qret &) aXF & CF AT AFT AQ |
gW WIM & JmgAl F G ¥ a9 )
g wizfagl ¥ am o fzo, ot (&
W1 RAT X§ ¥ 1 FgT Jiar § fr 9aH
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" = THTEATR et ]

¥ SYTRIAT Ao THe THo & AN ¥ |
AT 7 wg1 fw gl & faggard
grit, wfea oo aw us fr gar
&Y qrer 7 gEewr frgae e
war, 7 fgeg freeaqr foar mar 1 3 §
TITH T K AFFU T ITH AR
TwY AT T, F9F guiT T Higy ar
AT F—F EANIT § 1 I T
0 ST {F gEanATdl 1 987 A7 8 |
HIS TAA AT FT 4 1A ¢ {F Zarea)
1 Pregare adl T g%dr 1 3@ AT
WY g qrAT 90fgu | F9 FEHT Y
FIE AIAAT AZ) §, ¥ A
RE FAIFT @I § QT 99 9T Saar
e wurg W oFl @9 fegr S

LU

gd W UF Jd@ AT g, 98
gIAT A €19 9T § | 9«q gAR fag
¥ qTUT g1gd @A g1 uF faq
Sy fasarsrgar ar & frgar g%
T, wqife 3 oqrm @ arg A,
FifF a7 @agT § dar ad gu,
AT qOF ¥ g7 977 4@y fwar, an
FIFG & @ Faar § g,
gu gFq & qifqgrde &1 REAT 91,
afed #g1 mar fe @ A8
ST gsar | & arfow qwr T ¥ §
W9 T34 F1 §ERZAA |

MR. DEPUTY SPEAKER: Were
you a Member of Parliament then ?

SHRI RAMAVATAR SHASTRI:
Yes.

MR. DEPUTY SPEAKER : Then
you could have raised the matter in
Parliament.
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SHRI RAMAVATAR SHASTRI:
I would just let you know what I did
at that time.

(Interruptions)

ot TATEATT ITEAY ;A fLel®
w0 &f ag wifer 9t | wa @0
wifer g€ @t 3q aaq & frd &
¥ g@ mar o1 &7 d@ifeq § gw@ gaw
%1 39 fifar QY agwy @ige 7 Fgr @
TRIEFAR AT g1 }E o, afg faEwr
¥ WIQAT Y wg AT FAA A |7 dHAT
8, 37F) AFT A T | AfFT g
foT agt am § — 7Y gw awq 1 @
ar @ #4Y S AR ¥ d@T GAET F
XY gy ¥ F1T F) sqgeqr a7 & AR
gy a fa &Y ¥ #' g@raqT g )

MR. DEPUTY SPEAKER: All
Governors may not be like Shri Barua.

There may be some good Governors
also.

SHRI RAMAVATAR SHASTRI:
The present Governor is a very good
Governor. Dr. M.R. Kidwai is very
good Governor,

(Interruptions)

Wt TATEATT wEat . dfew 3
AA A I 1 A FAT AT Z@FT
gfea gawd € 7 gmdy A fefmar &
gy fFaY sitw & @1 9%y 2, worrorar
L ECAREC il

wafar gn e &€ & s
FI wrag Qe §, gEH gafww w
fear strg 1 qwET B witfaca ag) §
W YO RIS W9 FI Toq
ad# ¥ fau s@ &, fowwr wax
fergeama ®t staar 9T @ga weay A@)
TEAT | FE wTAT AAAT 9T @9 faqr
g W F @wwar § wegr g
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AN 9T @9 FATARICE | WA
AT Y gal wey FA1 A @d  fE
T T1fge, ¥y & faww & 9ARY,
qg SQTXT A\ ZIT

ot g0 TrAw ;. (WEHYET) ¢ T
fadgs ¥ @f@ waag 1 wfEs
gfgard 3¥ arfs ¥ 93 &3 541 O
3% ¥ fadgT & gd, INT [FT T
§ | ¥ Afsedrza & Ffcg g ara
qifemmiie & Q¢ wiwwre fag ar @ §
WX 59 91 fret a0F &1 wrE w0
gH g @@ gar | gfe wif afa
wot gfgamaY &Y aga wias aqr &,
qodt @YHT & FIET IT4 A @ 9@
feafe & gzwir feg adF o 97 9T
fra=ro &30, ag & sraar agar § 7

gAR AW F waraifas gEzgE
qrerr 1 a3 & T @ § 1 sfage
F U JUIL TEAT F  FIT A&
aMA FY gy # Y &1 gt wH)Y
Wt ®1E TegA  FT HIAAT grar § @1
FT AT DY T F  FIT G197 F1qT
2| fag Q% ¥ 3@ 93 F1 afegr |1
werA &1 sifow gfawer & awE &
FUFT g @ g, a8 gy g arfgy
T 1 A 95 ¢F qga AgIqW 9%
g foa®d Fqv aga adt faraard g0
#gawar g v g aw o1 Aifaw &
gark fax ara erradr

zq eal % qiq # zq fadTe® &
qagA F@T ¢ |

PROF. MADHU DANDAVATE
(Rajapur): Sir, in the Statement of

Osjects and Reasons, it has been
] :
“The Bill seeks to replace the exist-

ing GAP Orders by a comprehensive
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legislation as envisaged in Clause
(3) of article 158 of the Constitu-
tion. This would enable the re-
fixation of the ceilings on expendi-
ture on Raj Bhavans keeping in view
the necessity to maintain the dignity
of the office of the Governor and at
the same time, to make them more
realistic in the light of the present
day situation.”

In the very Statement of Objects
and Reasons, there is a reference to
the dignity of the office of the Govern-
nors. The expenditre on Raj Bhavans
is to be fixed in keeping with the
dignity of the Governors. (Interrup-
tions). Therefore, in terms of the
Statement of Objects and Reasons of
the Bill, the problem of dignity of the
Governor is perfectly within the juris-
diction of the scope of this Bill. I
know the scope is limited. Formerly
there was GAP order and that order
is sought to be replaced by a Bill
which when given effect to, will re--;
place the Order by a legislative mea-
sure. To that extent, apparently, it
appears, as if the scope of this parti-
cular Bill is very much restricted.
But since in the very Statement of
Objects and Reasons, the question of
dignity of the Governor has been
brought into the picture, I think, it
would be in the fitness of things, if T
make some references to it. I do
not want to cast aspersion on any
particular Governor, ‘X’, Y’, ‘2’ or
“T’. Therefore, I do not want to
make any particular reference about
the institution of Governor.

I may say that in order that the
dignity of the institution of the
Governor will be kept up, it is very
necessary that therc is some provision
which will act as a deterrent in the
case of appointment of the Governor.
Therefore, I have already introduced
one Private Member’s Bill regarding
the- appointment of Governor and-
that Bill says that every appointment
of the Governor will be ratified by
Parliament. I have not said, it is the
Parliament which makes this appoint-
ment. But the appointment of the
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Governor 'will be ratified by Parlia-
ment and when the question of rati-
fication comes before Parliament, it is
very likely that a discussion will not
be on the name, but there will be a
general discussion on the norm, the
experience that we had in the past,
and as a result of that, that will act
as a deterrent on the Government
while making appointments of the
Governors. Therefore, this is one
particular provision that I have already
suggested.

There are problems of constitu-
tional crisis in the State. Sometimes,
at the hands of the Governor, even
the powers of the Governmént are
completely made superfluous. For
instance, it is always said that when-
ever there is a break-down of law and
order in a State or if the constitutional
machinery fails or collapses, in that
case, the Governor makes a report to
the Centre and, on the basis of that
particular report, the Central Govern-
ment acts. There are at least two
clear instances in the past. You
know that the non-Congress (1)
Governments were destabilised after
the new Government was installed in
1980. The Prime Minister, Mrs.
Indira Gandhi, in one of her inter-
views in Trivandrum after she came
in power, announced that she was not
interested in destabilising the non-
Congress (I) Governments. Next day,
in Delhi, at a press conference, the
pressmen asked me. “What is your
reaction 7 Do you think that she
will stick to the decision ?’ 1 said
in the press conference that since she
had announced that she was not in-
terested in destabilising the non-
Congress (1) Governments, most
probably, in 15 days or a month, the
non-Congress (I) Governments were
bound to go. Not to my surprise but
to the concurrence of my assessment
we found that soon after the nop-
Congress (I) Governments were des-
tabilised.

It is always told that when the
Governor makes a report to the Centre
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that the constitutional machinery has
collapsed and the law and order
machinery is also not working, in that
case, the Central Government acts.
It can act otherwise also. It has
powers. But basically, it is said, that
the Governor has to make a recom-
mendation.

I can at least quote two instances.
Shrimati Sharda Mukherjee was the
Governor of Gujarat—I need not refer
to here, but, I think, only derogatory
references need not be made ; com-
plimentary references can be made—
and she had also said publicly, “I
never made such a report. 1 had
never stated that the law and order
machinery in Gujarat had failed, nor
the constitutional machinery  had
broken down.” I think, she said
about Andhra also. Again, the
Governor of Madhya Pradesh had
also said publicly that there was no
break-down of law and order machi-
nery in Madhya Pradesh and there
was no law and order problem in the
State. In spite of the attitude takcen
by the Governor, we find that the
Central Government acts in a parti-
cular way. Therefore, sometimes the
Governors themselves destroy their
own dignity ; sometimes the Central
Government destroys the dignity of
the Governors. This is the problem.

Sometimes, the Governors an-
nounccs that they will make the MLAs
parade in the Governor’s chamber and
decide the strength of the party. In
fact, it is the most humiliating prac-
tice. The comparative strength of
various political parties is to be judged
not in the cosy chamber of the Gover-
nor but that is to be judged on the
floor of the Assembly. On the
contrary, we sometimes find that
enough elbow room is given to the
parties to manipulate their game of
defection and piracy.

Recently, we found that a lot of de-
fections took place. I do not want to
name any particular individual. But
now some Chief Ministers take the
attitude, “We will not purchase the
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voters. We will purchase the ready-
made governments, Let the voters
vote for any party that they want. Qur
game will begin after the results of the
elections are announced.” Every
trader likes instead of purchasing the
raw material to purchase the finished
product. In modern times, some po-
litical leaders are adopting the atti-
tude, “Rather than purchasing the
voters, we will purchase the ready-
made governments”. That is what
happened in Haryana. The minority
was transformed in majority. . ..

MR. DEPUTY-SPEAKER : L hope,
it is not an aspersion on the voters.

PROF. MADHU DANDAVATE:
They have confidence in the voters.
They have respect for the voters.
They say, “We will not purchase them
at all”.

MR. DEPUTY-SPEAKER : The
voters cannot be purchased.

PROF. MADHU DANDAVATE:
That is what I have said. I have said
something complimentary to the
vaoters. But the Chief Ministers rea-
lising that the voters cannot be
purchased adopt the attitude, “We
will not purchase the voters. We will
purchase the ready-made govern-
ments. You give your verdict. But
we know how your verdict is to be
reversed.”” In this game, sometimes
the Governors also become an ac-
complice, because they allow enough
elbow room for the game to operate.
They do not call the legislature ; they
do not test the strength of the various
parties on the floor of the Assembly.
They allow enough elbow room and,
as a result of that, the game of de-
fections continues. I only quote one
_instance. I will not quote any parti-
cular individual. Recently it so
happened in Delhi, when one parti-
cular MLA was locked up in a 5-Star
hotel, that man jumped through the
window and went by the drainage pipe
and joined some other party.

At that time, I once said to my
friends that the Delhi Police should be
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instructed by the Central Govern-
mant that if in Delhi, in. 5-Star hotels,
they find any one atnight climbing up
the drainage pipe, he should be identi-
fied as a thief. -

And if they find that man down the
pipe, he should be identified as a de-
fecting MLA who is likely to join
the ruling party !

This is the state of affairs in the
country today. The entire atmaos-
phere is vitiated. It cannot be chang-
ed merely by making some adminis-
trative reforms.

 Ultimately our way of functioning
has to be changed.

Such institutions which are very
important in times of crises are also
to be protected. Their dignity is to
be maintained.

Why are they thinking about the
allowances and emoluments and other
facilities and privileges to be given to
the Governors which will remain com-
mensurate with their dignity ?

If their dignity goes down, in that
case, their allowances will also have to
be reduced and their emoluments will
have to be reduced.

But we do not want to do that.

Therefore, to keep them commen-
surate with the dignity of the Gover-
nor, some of these reforms are ur-
gently needed and, therefore, while we
think in terms of changing and replac-
ing the Order by legislation and pro-
viding better emoluments and giving
them certain facilities and privileges,
we should think of improving these
institutions also so that the dignity.is
maintained and after maintaining the
dignity of the Governors institution,
if you give emoluments which are
commensurate with the dignity of the
Governor, then in that case, nobody
would grudge.

I have made these suggestions tak-
ing advantage of this particular Bill.
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Otherwise, it is very difficult to put
forward this criticism.

SHRI HARIKESH BAHADUR
(Gorakhpur): In fact, it has become
very difficult to understand the rele-
vance of this institution now-a-days
because the entire country has started
feeling that this institution of Gover-
nor is becoming irrelevant becayse
most of the Governors are behaving in
a fashion which is absolutely against
the established norms and they are
Just like puppets in the hands of the
Central Government.

Some of the Governors, it appears,
are functioning like coruputers of the
Central Government and people feel
that whatever directive goes from
Centre to them, immediately they fol-
low and they act. Thus they are
themselves just eroding their dignity
and in the present existing set-up,
Governors are very fast losing their
relevance.

That is why, this institution should
be abolished and it was the view ex-
pressed by several Members in this
House earlier also.

Therefore, T would like to suggest
that Government should withdraw
this Bill. There is no use of just
passing the legislation here.

In the Statement of Objects and
Reasons, it is said that they should
enable the refixation of ceilings of
expenditure on Raj Bhavan keeping
in view the necessity to maintain the
dignity of the office of Governor.

The dignity of the Office of the
Governor cannot be maintained by
only increasing the emoluments and
allowances. That can be maintained
only by the acts of the Governor.

My friend Shri Rawat has said that
the Opposition is trying to erode the
dignity.
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It is my charge on the ruling party
that they are degenerating this insti-
tution and destroying it.

The other point is written here:

“At the same time, to make them
more realistic in the light of the
present situation.”

What is the present situation ?
60% people of this country are living
below the poverty line. This is the
present day situation,

There is enormous unemployment
in this country. People are not get-
ting employment.

Why should they increase Govern-
nor’s allowances ? Whatever they
are getting, that is sufficient.

MR. DEPUTY-SPEAKER :
Governors’ posts are 20 or 22. How
can you solve unemployment prob-
lem ?

SHRI HARIKESH BAHADUR:
There are several people, agricultural
labour, working class people, employ-
ees in various Departments and un-
employed youth. We should first try
to solve their problems.

We should not venture upon just
increasing Governors emoluments and
salaries and other facilities.

I want to oppose this Bill.

I request the Government to with-
draw this bill.

MR. DEPUTY-SPEAKER : You
have made very valuable suggestions.

SHRI K. MAYATHEVAR

(Dindigal): What happened to the
allowances to M.Ps. 7

SHRI HARIKESH BAHADUR:
He is talking of Membrs of Parlia-
ment. I am not going to say any-
thing about that. He belongs to that
Party and naturally he will support
them.,
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I would like to say that everybody in
this country is feeling that the insti-
tution of Governor is becoming ir-
relevant and it shoud be abolished.
Therefore, emoluments and other faci-
lities for them should not be increased.

SHRI CHITTA BASU (Barasat):
Mr. Deputy-Speaker, Sir, I think you
have heard voices here demanding the
abolition of the office of Governor,
you have heard voices here and out-
side. ...

MR. DEPUTY-SPEAKER: I have
heard him. But the Bill is not for that,
That is the point.

SHR1 CHITTA BASU: The voices
are that the duties and responsibilities
of Governors should be exhaustively
redefined and also the Constitutional
position and powers of Governors
should be refixed or re-scheduled or
properly delineated. There are very
important issues. - Prof. Madhu
Dandavate has raised the question of
dignity. The dignity of the office of
Governor is very much linked with
these fundamental issues that agitate
the public mind.

So far as the question of abolition of
the office of Governor is concerned,
I am of the opinion that, sooner that
‘magnificent zero’ is eliminated, the
better it would be for the country and
for the people. As per the Consti-
tution, the office of Governor is
nothing but a magnificent cypher. It
is better to do away with that cypher.

Coming to the other points which
agitate the public mind, the first
question is whether there are any
discretionary powers for a Governor,
and the second question is what are the
Constitutional  obligations of a
Governor. [ shall not go into de-
tails.

So far as the first question is con-
cerned, I think, everybody on this
side is of the view that Governors
have got no Constitutionally-fixed
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discretionary powers. So far as the
Constitutional obligations of
Governors are concerned, the Consti-
tutional is very clear: the obligations
are to defend, to protect, to preserve,
the Constitution of the country, Our
experience in the last few years is that
we have found that Governors, on
many occasions, have acted in a
manner by which one can be led to
assume that Governors enjoy certain
discretionary powers. This is the
impression which has been created.
Therefore, my point is that this issue,
whether a Governor has got any dis-
cretionary power, has to be made
clear and it he has, it should be
clearly and exhaustively demarcated.

As regards the Constitutional obli-
gations, I can cite example after
example and 1 can say, I can argue,
that several Governors on several oc-
casions have failed to defend, to pre-
serve and to protect the Constity-
tion.

MR. DEPUTY-SPEAKER : Please
try to conclude. This is a very small
Bill.

SHRI CHITTA BASU: But the
issues arc very big, Sir. I shall be
brief.

I take this opportunity only to re-
mind the House ol the observations
made by Pandit Jawaharlal Nehru
about the role and functions of
Governors. [ think, Sir, you would
like to hear it....

MR. DEPUTY-SPEAKER : You
have finished your lunch whereas we
have not,

SHRI CHITTA BASU: 1 have
not yet gone for my lunch. 1 had gone
only to cast my vote. 1 will be
brief, Sir.  Mr. Nehru says :

““The Governors must be acceptable
to the province and yet he must not
be Known to be a part of the party
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machine of that province. He
should nevertheless represent be-
fore the people some one slightly
above the party and thereby in fact,
help that Government more than if

" “he was considered as a part of the
party machine. . . .that would make
the democratic machine work
smoothly.”

I would only want to know one
thing from the Hon. Minister whether
the Governors if any really acted
-on-any occasion as part of the party
machine. Examples are with me
when the Governors functioned as
nothing but a part of the party ma-
chinery. By that way the Governors
do not maintain their dignity.

\

14,00 hrs.

Again 1 have got an observation
made by the former President, Neelam
Sanjiva Reddy, when he addressed
the Governors’ Annual Conference
on the role, functions and duties of
Governors. He says:

“The Governor should be a friend,
philosopher and guide to his
"cabinet. It is very essential to
creatc an impression in thc public
mind that the Governor is an in-
‘dependent and impartial authority,
Bat he should not be in conflict
with the Council of Ministers....”

Sir, he should not be in contlict with
the Council of Ministers. . ..

MR. DEPUTY-SPEAKER: Please
conclude now. Idonotknow how far
the Minister is going to reply for all
these points. It is beyond the pur-
view of the Bill. I do not know.

SHRI CHITTA BASU:*..He
should provide the healing touch and
win the confidence not only of his
cabinet, but also of the .opposition
parties.” ..

MR. DEPUTY-SPEAKER : This
is“hot ‘a general discussion. It is a
Bill'of a specific nature...The Parhia-
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‘ment is-not a place for oratory.... That
‘is all right.

SHRI CHITTA BASU: This is
not the place ?

MR. DEPUTY-SPEAKER : This
is not a place for oratery at all. In
the House of Commons it is very
clearly stated that Parliament is not a
place for oratory.

SHRI CHITTA BASU: Should I
then make a speech of this nature at
a street-corner meeting in Calcutta ?

MR. DEPUTY-SPEAKER : So
many issues are raised and the
Government must be prepared to
reply to that.

SHRI CHITTA BASU: Therefore,
these things are there. :

MR. DEPUTY-SPEAKER: Many
policy issues are raised. How can
he reply ?.... Yes, please carry on.

SHRI CHITTA BASU: You may
seek his help to reply. I do not
grudge it.

Anyway, to cut short, these are some
of the observations regarding the
function, role and responsibility of
the Governors. My complaint is this—
that these norms have not been always
followed by the Governors. There-
fore, what is the need to-day is to re-
define these duties and responsibilities
of the Governors.. ..

SHRI BAPUSAHEB PARULE-
KAR: You want Governors ?

_'SHRT CHITTA BASU: Of course,
it isthere. I'will be very much happy
to- get it abolished.'

_Therefore, I would only. ... Again,
Sir, since you are very impatient, I
will not speak more.. ..

‘MR. DEPUTY-SPEAKER : No,
go. 1 'havq'! great respect for your
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‘oratory. As ‘I ‘said, in Parliament
‘oratory is not necded.

SHRI SATYASADHAN CHA-
KRABORTY: It ‘is. ‘Sometimes I
‘have vbserved'that'you become con-
vinced by the oratory.

SHRI CHITTA BASU: In Article
61 there is-a.provisionfor the impeach-
ment of the President for the viola-
tien of the Constitution of our coun-
try. There. are instances. ...

MR. DEPUTY-SPEAKER: You
have given ‘a Private Member’s Bill.

SHRI CHITTA BASU: As a
matter of fact, under Art 58 there is”
no provision for impeachment of
Governors. As a matter of fact the
Governors go scot-free even when
there are.accusations against them that
they have violated the Constitution
of our country. In order to meet
‘that' situation, I have given a Private
Member Bill which is pending with
you, saying. ...

PROF. MADHU:-DANDAVATE.:
This is objectionable. He was saying
that the - Governors should be given
Scotch free. . . . (Interruptions)

SHRI CHITTA BASU: Therefore,
there should be a provision in the
Constitution whereby Governors can
also be impeached and their action can
be discussed in the legislatures. . ..

MR. DEPUTY-SPEAKER : But it
is not for Prabhudas Patwari.

Regarding the responsibilities, cons-
titutional obligations and duties etc.,
1 think, the dignity of the Office of the
Governor canmot: be’ kept properly if
the emoluments-are-to be fixed o the
basis of the dignity.

/1 think-the-whale:Billis to*be recast.
-Bherefore; 1 oppufthc-ﬂﬂl. ©od

MR. DEPUTY-SPEAKER : Now,
the Minister will reply.

THE MINISTER OF DEFENCE
AND HOME AFFAIRS (SHRI R.
VENKATARAMAN) : Mr. Deputy-
Speaker, Sir, in the absence of my
esteemed colleague who would have
done much better justice to the debate
than I am able to do, I wish to make
a few points. There was a very
wideranging debate on the institution
of the Governor itself, Points were
raised whether the institution is neces-
sary or not whether we can have a
different system in which there will
be no Governor. I love debate but,
this is not the place, as the Deputy-
Speaker said, to have a debate.

In my opinion, in a Cabinet form of
Government, one institution-whether
you call it a Governor or any other
name-would be necessary for the
purpose of regulating the establish-
ment of a Governor. In a fixed
executive where a person holds office
for a period of four or five years,then
there would be no need for the office
of the Governor because the person
will hold office for a fixed period.
Nobody can change him. Then,
elections are held within that period
and another person will come and
take charge. This is what happens
in the Presidential system. The name
may be different. It is not a Cabinet
form of Government ; it is a Presi-
dential form of Government. It is
either a removable executive or a
fixed executive. Wherever we have
removable executive, he i1s removable
by Parliament. So, an institution of
this kind would be necessary and,
without it, it cannot function. This
is a proposition in Political Science.

I am prepared to go on a debate
at an appropriate place—not in the
House. Having said that, it is neces-
sary to have an institution of this
kind. How should this person be
chosen and what should be his posi-
tion, status etc.? Much was made by
a number of Members on the expres-
sion ‘Dignity’ of the Governor’,
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Others who have not been in
Government could make a fun of it.
But, I was rather surprised when my
friend. Mr. Madhu Dandavate said
that.

MR. DEPUTY-SPEAKER: Prof.
Dandavate.

SHRI R. VENKATARAMAN:
1 was rather surprised when Prof.

Dandavate said that.

PROF. MADHU DANDAVATE:
I was discussing the same point.

SHRI R. VENKATARAMAN :
Can a person who has been in Govern-
ment make a fun of the expression
‘the dignity of the Governor’ 7 Are
you aware of that ?

MR. DEPUTY-SPEAKER : 1t
was all said in a lighter vein by
Prof. Dandavate.

SHRI R. VENKATARAMAN : I
am also referring to it in a lighter
veln.

PROF. MADHU DANDAVATE:
Iam sorry. IfIsaid thatthe delegated
dignity of the Governor is also subject
to debate then I am sorry about that.

SHRI R. VENKATARAMAN:
1 did not mean you. Iam going to say
something different. You would cer-
tainly appreciate it. To our country,
a number of degnitaries come from
abroad. They are entertained in the
Government House. They stay in the
Governor’s residence in Raj Bhavan.
We have to keep up the status
and dignity of that residence
so that, when the dignitaries and the
heads of States and other people
come here, they will be able to have the
comforts and the conveniences to
which they are accustomed. In fact,
I can give 'you a very interesting
anecdote. There was a Governor- of
Bombay— a very brilliant man. -Once
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when I went to stay with him—that
was before I was a Minister—he asked
me, ‘Do you know what I am, Mr.
Venkataraman ?”. 1 asked him:
‘Why do you ask me ? You are a
Governor of the premier State in
India—Maharashtra—It was then
Bombay’. He said: ‘No. 1 am the
Chief Caretaker to the Government of
India’. That is to say, he is the
person who takes care of the cigni-
taries who arrive in Bombay, then
entertains them in Bombay Raj
Bhavan, takes them or sends them to
the various places ; this is the kind
of work which he has got to do. He
said it in great joke. But it only illus-
trates the function which the Governor
has to perform apart from the consti-
tutional functions which he has 2ot to
do.

DR. SURBAMANIAM SWAMY:
Haryana Governor was the Chief
Undertaker, not the Chief Caretaker.

SHRI R. VENKATARAMAN: I
don’t know which is the corpse.
Sir, the world dignity is used not in
relation to the person but in relation
to the office and the status of the office
of the Governor. We have got to
maintain it, we have got to keep it up.
Number of Members said : We have
got so many people below the poverty
line. What is the fun of spending
moncy on it ? Do you want us to
expose our poverty even to our friends
and dignitaries whom we invite to
this country ?

PROF. SATYASADHAN CHAK-
RABORTY: 1t is already exposed.

DR. SUBRAMANIAM SWAMY:
You should say : Do you want us to
wallow in our poverty ?

SHRI R. VENKATARAMAN: I
would ask those people one thing.
I have also been guest of those Govern-
ments which have preached equality,
this, that, and the other. In such
countries also there is poverty. The
way in which they have treated their
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Government guests and their digni-
taries is totally different from the way
in which they treat their workmen.

~ MR. DEPUTY-SPEAKER : Mr.
Venkataraman, Indian hospitality is
unique in the world, and it is our
culture.

DR. SUBRAMANIAM SWAMY::
Tamil Hospitality is the best. . ..

PROF. SATYASADHAN CHAK-
RABORTY: Hospitality does not
mean lavishness.

MR. DEPUTY-SPEAKER : Do
you not agree with the point I made ?
Indian Hospitality is the best.

SHRI R. VENKATARAMAN:
In those countries they have lavish
hospitality which is totally different,
which is many times more than the
hospitality that we are able to afford.

MR. DEPUTY-SPEAKER : Mr.
Venkataraman, you know it ; there is
a proverb in Tamil, without a guest
we don’t take food: ‘Virundombal’.

AN HON. MEMBER: Do you
practise it also ?

MR. DEPUTY-SPEAKER: Yes,
we practise it.

SHRI R. VENKATARAMAN: I
would stop here and mearly say that
this is necessary not for the purpose of
maintaining the dignity of the person
but the dignity of the office and status
of the Governor as well as that of the
country. Guests come to our
country and we always try to treat
them properly. Having agreed that
we must have that status then it would
naturally follow that you have to
give him the facilities. Another type
of criticism was that these Governors
had not cxercised their functions
under Article 162 in an appropriate
- manner. Whenever somebody is
affected, he always says like this. If
I am not affected, I would say, the

Governor has misused his power. If
somebody is affected, he would say
the same thing.

PROF. SATYASADHAN CHAK-
RABORTY: Certain standards have
to be maintained.

(Interruptions)

SHRI R. VENKATARAMAN: I
don’t want to hear any interruptions. .

MR. DEPUTY SPEAKER : He
i8 not yielding.

SHRI R. VENKATARAMAN:
In politics this cannot be avoided.

PROF. SATYASADHAN CHAK-
RABORTY: No.

SHRI R. VENKATARAMAN:
You will only draw me to say: What
did you do ? What is it that the
Janata Government did ? T did not
want to say all these things, but you
provoke me to say these. Why is it
that they dismissed a governments ?
Sir, 9 governments were dismissed.

(Interruptions)

SHRI RAMAVATAR SHASTRI:
We were not a party to it.

(Interruptions)

SHRI R. VENKATARAMAN:
Some doubts were expressed by some
Hon. Members. I think Mr. Banat-
walla and some other Hon. Members
said this: They said, Parliament’s
powers are eroded. Iam very humbly
wish to point out that this is not so.
Because, rules will be framed under
Clause 13. Within these rules powers
are given to the President to fix the
quantum of emoluments. But he
must do it under the rules and the
rules will be placed on the Table of the
House. Whether  the Governor
should have 3 automobiles or 2 auto-
mobiles cannot be decided by Parlia-
ment and cannot be framed in the
rules. Whether the curtains should
be of raw silk or polyester cannot be
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deécided. Therefore, if you read the
Bill carefully, rules will be framed
under Clause 13, all the things will
regulate these privileges and emolu-
ments. But the quantum will be
decided by the President which means
the Government and Clause 12 says
that if any addition or increase be-
comes necessary in some stray cases,
then.

It could be increased by the Pre-
sident suo motu and it should be
placed before the Parliament. There-
fore, the powers are not, in any way,
taken out of the Parliament. It is a
well known principle of delegated
legislation where principles are laid
down by the Parliament, but the quan-
tumis decided by the Executive au-
thority and nothing goes against the
principle of the Act. Therefore, I
comm »nd my motion for acceptance
of the House.

MR. DEPUTY SPEAKER : Now,
the question’is:

“That the Bill to determine the
emoluments, allowances and pri-
vileges of Governors, be taken into
consideration.

The motion was adopted.

MR. DEPUTY-SPEAKER : We
shall now take up Clause by Clause
consideration of the Bill.

The question is:

“That Clause 2 and 3 stand part of
the Bill”.

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

Clause 4—LEAVE ALLOWANCE
SHRI G. M. BANATWALLA:
(Ponnani): I beg to move :
Page 2, line 33,

Jor ‘‘as the President may by order
determine’’

substitute ‘‘as may be prescribed by
rules made in this behalf”’ (3)
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MR. DEPUTY-SBEAKER : I
shall now put Amendment No. 3
moved' by Shri Banatwalla to. the
vote of the House.

Amendment No. 3 was- put -and
negatived,

MR. DEPUTY-SPEAKER : The
question is:

“That Clause 4 stand part of the
Bill”.

The motion was adopted.

Clause 4 was added to-the Bill.

Clauses 5 to 7 were added to the
Bill. *

Clause 8—(CONVEYANCE)

SHRI G. M. BANATWALLA: I
beg to move:
Page 3, lines 7 and 8—

for ““as the President may by order
determine”

substitute “‘as may be prescribed by
rules made in this behalf” (4)

MR. DEPUTY-SPEAKER : I
shall now put Amendment No. 4
moved by Shri G.M. Banatwalla to
the vote of the House.

Amendment No. 4 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question:

“That Clause 8 stand part of the
Bill”.

The motion was adepted.

Clause 8 was added to the Bill.

Clause 9 was added to the Bill.

Clause 10—ALLOWANCES FOR REVEW-
ING FURNISHINGS AND FOBR MARNTE-
NANCE OF QFRFICIAL RESIDENCE.

SHRI G. M. BANATWALLA: I
beg to move:

Page 3, lines 27.and 28—
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Jor “as the President may by order

determine’’

substitute ‘‘as may be prescribed by
rules made in this behalf”’ (5)

MR. DEPUTY-SPEAKER :1I
shall now put Amendment No. 5
moved by Shri Banatwalla to the vote
of the House.

Amendment No. 5 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 10 stand part of the
Bill”.

The motion was adopted.

Clause 10 was added to the Bill.

Clause 11—(OTHER PRIVILEGES AND
ALLOWANCES)

SHRI G. M. BANATWALLA: I
beg to move:

Page 3, lines 33 and 34—

Jor “paid, subject to any rules made
in this behalf, such amount, as the
President may, by general or special
order, determine”

substitute—*‘paid such amount as
may be prescribed by rules made
in this behalf™ (6)

MR. DEPUTY-SPEAKER : I
shall now put Amendment No. 6
moved by Shri G.M. Banatwalla, to
the vote of the House.

Amendment No. 6 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question 1s:

“That Clause 11 stand part of the
Bill”.

The motion was adopted.
Clause 11 was added to the Bill.
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Clause 12—(ADDITIONAL EXPENSES)

SHRI G. M. BANATWALLA: I
beg to move:

Page 4, lines 2to 4 : —

omit “that the amount authorised
under this Act by way of any allow-
ances or for meeting any expenses
with respect of any matter requires
to be increased or™. (7)

Page 4, lines 6 and 7,—

omit—*‘increase such amount or”.(8)
Page 4 for lines 11 and 12, substitute—

“(3) Every order made under this
section shall be laid, as soon as
may be after it is made, before each
House of Parliament, while it is in
session for a total period of thirty
days, which may be comprised in
one session or in two or more suc-
cessive sessions, and if, before the
expiry of the session immediately
following the session or the succes-
sive sessions aforesaid, both Houses
agree in making any modification in
the order or both Houses agree
that the order should not be made,
the order shall thereafter have effect
only in such modified form or be
of no effect, as the case may be ;
so however, that any such modifica-
tion or annulment shall be with-
out prejudice to the validity of any-
thing previously done under that
order”. (9)

MR. DEPUTY-SPEAKER : 1
shall now put Amendments Nos. 7, 8
and 9 moved by Shri G. M. Banat-
walla, to the vote of the House.

Amendment Nos. 7 to 9 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 12 stand part of the
Bill”.

The motion was adopted.

Clause 12 was added to the Bill.

glauses 13 to 15 were added to the
Bill.
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Clause 1—(SHORT TITLE, EXTENT AND
COMMENCEMENT)

Amendment made:
Page 1, line 4—
Jor “1981”" Substitute “1982".(2)
(Shri R. Venkataraman)

MR. DEPUTY-SPEAKER : The
question is:

“That Clause 1, as amended; stand
part of the Bill”.

The motion was adopted.

- Clause 1, as amended, was added to
the Bill,

ENACTING FORMULA
Amendment made :

Page 1, Line 1—
for “Thirty-second” substitute

“Thirty-third™. (1)
(Shri R. Venkataraman)

MR. DEPUTY-SPEAKER : The
questionfis: '

“That the Enacting Formula, as
amended, stand part of the Bill”.

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill.

SHRI R. VENKATARAMAN: I
beg to move:

“That the Bill, as amended, be
passed”.

MR. DEPUTY-SPEAKER : The
question is:

“That the Bill, as amended, be
passed”.

The Lok Sabha divided.

JULY 28,1982

(Emoluments, etc.) Bill 404

Division No. 12 ] A 14-28 hrs

AYES

Ahmed, Shri Kamaluddin
Appalanaida, Shri'S.R.A.S.
Arakal, Shri Xavier
Arunachalam, Shri M.

Baitha, Shri D.L.

Bhagat, Shri H.K.L.
Bhardwaj, Shri Parasram
Bhoi, Dr. Krupasindhu
Brijendra Pal Singh, Shri
Chandra Shekhar Singh, Shri
Chaudhuri, Shri A.B.A. Ghani Khan
Chennupati, Shrimati Vidya
Dabhi, Shri Ajitsinh

Das, Shri A.C.

Dev, Shri Sontosh Mohan
Faleiro, Shri Eduardo
Fernandes, Shri Oscar
Gounder, Shri A. Senapathi
Jain, Shri Virdhi Chander
Jena, Shri Chintamani

Jha, Shri Kamal Nath

Kamal Nath, Shri

Kaul, Shrimati Sheila

Kidwai, Shrimati Mohsina
Krishna, Shri S.M.

Krishna Pratap Singh, Shri
Mallick, Shri Lakshman
Mallu, Shri Anantha Ramulu
Mishra, Shri Uma Kant
Misra, Shri Nityananda
Murthy, Shri M. Rajashekhara
Murugian, Shri S.
Muttemwar, Shri Vilas

Nadar, Shri A. Neelalohithadasan
Nahata, Shri B.R.

Parashar, Prof. Narain Chand .
Patel, Shri Mohan Lal

Patel, Shri Shantubhai

Patil, Shri A.T.

Patil, Shri Shivraj V.
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Pradhani, Shri K.

Pu iah, Shri Darur

Raju, Shri P.V.G.
Ramalingam, Shr' N. Kudanthai
Rana Vir Singh, Shri

Rane Shrimati Sanyogta
Rathod, Shri Uttam
Rawat, Shri Harish

Reddy, Shri T. Damodar
Sahu, Shri Narayan
Saminuddin, Shri

Satya Deo Singh, Prof.
Sethi, Shri Arjun

Shailani, Shri Chandra Pal
Shakyawar, Shri Nathuram
Sharma, Shri Nand Kishore
Shiv Shankar Shri P.
Singaravadivel, Shri S.
Singh, Kumari Pushpa Devi
Sivaprakasam, Shri D.S.A.
Soren, Shri Hari Har
Subburaman, Shri A.G."
Sunder Singh, Shri

Tariq Anwar, Shri

Tewari, Shri Krishna Prakash
Thungon, Shri P K.

Tiwari, Shri Ramgopal
Tudu, Shri Manmohan
Vairale, Shri Madhusudan
Venkataraman, Shri R.
Venkatasubbaiah, Shri P.
Verma, Shrimati Usha
Vyas, Siri Girdhari Lal
Yadav, Shri Ram Singh
Laipul Basher, Shri

NOES

Azmi Dr. A.U.

Bag, Shri Ajit * i

Barman, Sh-ri_?ﬁel&é{{_ | ‘x -

Basu, Shri Chitta

Bhim Singh, Shri

Chaturbhuj, Shri

Dandavate, Prof. Madhu

Das, Shri R.P.

Datta, Shri Amal

Ghosh Go wami, Shrimati Bibha
Giri, Shri Sudhir

Gopalan, Shrimati Suseela
Goyal, Shri Krishna Kumar
Hannan Mollah, Shri

Jatiya, Shri Satyanarayan
Mandal, Shri Sanat Kumar
Misra, Shri Satyagopal

Modak, Shri Bjjoy

Mohammed Ismail, Shri
Muzaffar Hussain, Shri Syed
Nihal Singh, Shri

Pal, Prof. Rup Chand

Parulekar, Shri Balusaheb

Patil, Shri J.S.
Roy, Shri A K.
Roy, Dr. Saradish

Shamanna, Shri T.R.

Shastri, Shri Ramavatar
Surya Narayan Singh, Shri
Swamy, Dr. Subramaniam
Verma, Shri R.L.P.

Verma, Shri Raghunath Singh

MR. DEPUTY-SPEAKER : Sub-
ject to ¢ rrection, the result* of the

division 1S as follows:
Ayes: 75; Noes: 32.

The motion was adopied.

*

-~
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*The Im Me:pberia o recorded their votes. f

AYES } sShri R.N. Yaday;

NOBS : Shri T. S

N
. Nagi and Shri Satyasadban Chakraborty®
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